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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

Petition No. 245/MP/2021 
  

Subject :  Petition or approval of input price of coal supplied from Dulanga mine 
for the period from date of commercial operation i.e. 1.10.2020 to 
31.3.2024. 

 
Petitioner : NTPC  
 
Respondents : BSPHCL and 6 others 
  
Date of Hearing : 30.6.2023 
   
Coram : Shri I.S. Jha, Member 

Shri Arun Goyal, Member 
Shri Pravas Kumar Singh, Member 

 
Parties Present :  Shri Akash Lamba, Advocate, NTPC 
   Ms. Ekssha Kashyap, Advocate, NTPC 
   Shri Raj Kumar Mehta, Advocate, GRIDCO 
   Ms. Himanshi Andley, Advocate, GRIDCO 
    
       

Record of Proceedings 
 

At the outset, the learned counsel for the Petitioner requested for adjournment and 
prayed for 4 weeks’ time to file revised mining plan pursuant to latest MOP directions, 
which was allowed.  
 
2. The learned counsel for the Respondent submitted that they may be allowed time 
to file their reply on revised filings by the Petitioner.   
 
3. After hearing the parties, the Commission adjourned the matter and directed the 
Petitioner to file following additional information, on or before 4.8.2023 after serving copy 
to the Respondents: 

(a) The details regarding the directions received from Ministry of Power and Ministry of 
Coal along with supporting documents. 

(b) The revised capital cost, mining plan, mining capacity, target date to achieve peak 
rated capacity, envisaged life etc., and actions initiated thereof. 

(c) The audited actual capital cost and mining capacity as on 31.03.2023. 
(d) The month wise Quantity of coal supplied, GCV billed, amount charged and 

adjustment made thereof w.r.t. Darlipali STPS. 
(e) The year wise revenue realized on sale of coal to other than Darlipali STPS and the 

adjustment made thereof. 

 

4. The Respondents to file their replies by 25.8.2023, after serving copy to the 
Petitioner, who may file its rejoinder, if any, on or before 8.9.2023.  
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5.  The matter shall be listed for hearing on 13.9.2023.   
          
               By order of the Commission  

 
Sd/- 

 (Deepak Pandey) 
Assistant Chief (Law)  


